RAJYA SABHA

Tuesday 17 February, 2009/Magha 28, 1930 (Saka)

The House met at eleven of the clock,
MR . CHAIRMAN in the Chair,

OBITUARY REFERENCES

MR. CHAIRMARN : Honourable Members, | refer with profound sorrow to the passing away of Shri
Sudhir Ranjan Mazumdar, a former Member of this House on the 4th of January, 2009 at the age of
69 years.

Born at Gangra village in the Comilla District of Bangladesh in May 1939, Shri Mazumdar had his
education at M.G.M.H.S. School, Maharaj Bir Bikram College and Calcutta University.

A teacher and a social worker, Shri Mazumdar organised and participated in various social
service programmes during natural calamities, particularly in Bangladesh, during the Indo-Pak VWar of
1970-71. He started his legislative career with the membership of the Tripura Legislative Assembly,
where he was a Member from 10.1.1983 to 5.2.1988, 5.2.1988 to 18.2.1992 and, again, from
14.3.2008 to 4.1.2009. At the time of his death, he was a sitting Member of the Tripura Legislative
Assembly. Shri Mazumdar served as the Chief Minister of Tripura from 5.2.1988 to 18.2.1992, during
that period, he took welfare measures and promoted good governance in the State. Earlier, he had
also served as the Leader of the Opposition in the Tripura Legislative Assembly.

Shri Sudhir Ranjan Mazumdar represented the State of Tripura in this House from April, 1992 to
April, 1998.

In the passing away of Shri Sudhir Ranjan Mazumdar, the country has lost a distinguished social
worker, an able parliamentarian and an administrator.

We deeply mourn the passing away of Shri Sudhir Ranjan Mazumdar.

| request the Members to rise in their places and observe silence as a mark of respect to the
memory of the departed.

[Hon. Members then stood in silence for one minute |

MR. CHAIRMAN : Secretary General will convey to the members of the bereaved family our sense
of profound sorrow and deep sympathy.

ORAL ANSWERS TO QUESTIONS
Satyam Computers Scam

*21. SHRI RAJEEY CHANDRASEKHAR : Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(a) whether any significant headway has been made into the Satyam Computers Scam;

(b) if so, the details thereof, indicating the extent of misappropriation of funds, the period for
which these irregularities have been going on;

(c) the extent of involvement of auditors and others in the Scam; and



(d) the steps taken/proposed to be taken to ensure to detect other cases of profit boosting
and other corporate frauds?

THE MINISTER OF CORPORATE AFFAIRS (SHRI PREM CHAND GUPTA): (a) to (d): A

Statement is laid on the Table of the House.
Statement

(a) to (c) The Government has ordered investigation on 13.1.2009 under Sec. 235 of the
Companies Act, 1956 into the affairs of M/s Satyam Computer Services Ltd. to be carried out by
Inspectors drawn from the office of Serious Fraud Investigation Office. In addition, the Institute of
Chartered Accountants of India is also examining the role and the conduct of the statutory auditors of
the Company with regard to the statutory functions required to be discharged by them. The said

investigations and enquiries are currently under progress.

(d) Under the framework provided by the Companies Act, 1954, all companies are required to
make statutory disclosures that reflect true and fair view of the state ot affairs of the company. To
facilitate making of such disclosures by companies and for easy viewing of the same by the
stakeholders of the companies, general public and regulatory agencies, Government has set up an
electronic registry with round - the - clock access through internet. Legal action is taken against
such companies that do not comply with the requirement. In addition, the Act provides for
appointment of independent, statutory auditors to audit the accounts and report to the shareholders.
Such audited accounts are also displayed on the electronic registry for general viewing. While the
reporting requirements are regulated under the Companies Act, 1956, the conduct of auditors is
regulated under the Chartered Accountants Act, 1949. In addition, for listed companies, compliance
with these statutory requirements is required to be certified by a company secretary in practice, who
in turn is regulated under the Company Secretaries Act, 1980. The Act also provides powers to the
Government to undertake inspection/ investigation of companies and for prosecution for false
statements relating to the Company in the prospectus, the financial statements or otherwise. Subject
to approvals by Company Law Board, the Government can also take action against mismanagement
and oppression in companies by effecting changes in the management of the companies.
Companies as are listed on stock exchanges are also subject to regulation by Securities and
Exchange Board of India (SEBI) Act, 1992. The Government and various regulatory agencies take
appropriate action under the Companies Act, 1956 and other laws, as warranted, to detect and deal
with cases of falsehoods or corporate fraud, as the case may be, through the application of the

existing statutory framework .
MR. CHAIRMAN: Question No. 21.

SHRI RAM JETHMALANI: Sir, Question No. 21 is intimatesly connected with Question No. 35.
So, Sir, let the two be taken up together.

MR. CHAIRMAN: There are other Questions also relating to the same subject. So, clubbing wil

deny other Members who are listed on other subjects. So, let us take the Questions as they are.



SHRI PREM CHAND GUPTA: Sir, all of them can be clubbed together.

MR. GHAIRMAN: What would be the practice with regard to supplementaries then ? The same
standard supplementaries! ...(Interruptions )... | am afraid, then, the whole hour will be taken up.
«.(Interruptions ...

SHRI RAM JETHMALANI : Sir, this the most important question on the agenda.

MR. GHAIRMAN : Honourable Members, | don't think it is in the authority of the Chair to divest
other Members of their right to ask guestions, guestions have been admitted. ...ﬁnfermpz‘ions)...

SHRI RAM JETHMALANI : At least, let us have about half an hour on this main question.
MR. GHAIRMAN: No. ...(Interruptions )...
SHRI RAM JETHMALANI ¢ It's the main question of the day.

MR. CHAIRMAN: | think, let the first question be answered and then we will see how it goes.
Question No. 21,

SHRI BAJEEY CHANDBASEKHAR: Sir, it is 40 days since the Satyam corporate scam broke.
This scam and how the Government and regulators will respond to this scam and its perpetrators will
go down as a critical turning point in the corporate history and the history of corporate regulation. Sir,
it is a test of our Government and regulatory system that otherwise has a dismal track record ws-a-
vig corporate foreign crime. So, my first supplementary relates to the auditors. The auditors of this
company who were blacklisted in 2004, were allowed to start operating again in 2008 by the
Government. Given the irrefutable evidence and knowledge that the auditors were either culpable, or
at best, negligent, why is the firm of Pricewaterhouse being allowed to continue to practice in India?
Apart from the case being pursued against the two partners as individuals who are not partners of the
Pricewaterhouse, by the way, has the Government moved against the firm itself, and if so, what kind
of action is being taken against the firm and why is there no ban or some form of restriction on this
firm which has already been involved in questionable audits and other accounting irregularities ?

SHRI PREM CHAND GUPTA: Sir, | would like to clarify one thing. The PricewaterhouseCoopers
is a company, a firm registered in the United States of America. YWhat we have in India is the
Pricewaterhouse. There are 7 partnership firms registered in different parts of the country in the name
of Pricewaterhouse. One is registered in the name of Pricewaterhouse, the second one is registered
in the name of Pricewaterhouse and Company, the third one is registered in the name of
PriceWWaterhouse, the fourth one is registered in the name of Price Water house and Gompany, the
fifth one is registered in the name of Pricewaterhouse Bangalore. So, like this, there are 7 firms
registered in India as partnership firms, and the Institute of Chartered Accountants have authorised
these firms to carry on with the audit work. All the partners are Indians, and thergfore, it is for the
ICAl that is the regulatory authority to take action, not the Government. That is the reply to his one

question.

Sir, regarding the problem to which the hon. Member referred to why the RBI allowed, | would
like to inform the hon. Member that all the banking companies, non-banking finance companies or



banking companies, they have to approach the Reserve Bank of India for appointment of auditors,
for re-appointment of auditors and for removing the statutory auditors. The Reserve Bank of India
has no legal power to blacklist any audit firm. That is the job of the Institute of Chartered
Accountants, and in fact, they also cannot blacklist. They can issue an advisory. The Reserve Bank
of India can issue an advisory that the auditors of this firm, the partners of this firm have been found
guilty of some misconduct, and therefore, this company or this firm may not be engaged for the audit
work of a particular bank or a ccompany. So, this is the situation. With regard to the accounts of the
Global Trust Bank for 2002-03, certain deficiencies were noticed, and therefore, the Reserve Bank of
India had issued some sort of an advisory to banks and NBFCs in October 2004 not to engage the
Pricewaterhouse. After 3 years, that is, in August 2007, Pricewaterhouse approached the Reserve
Bank of India to consider allowing them to carry on with the auditor work, and that is how the RBI, in

their wisdom, thought that this punishment of 3 years is good enough and they lifted the ban.

SHRI RAJEEY CHANDRASEKHAR: Sir, the swift and successful prosecution of these crimes is
the only deterrent for future crimes and any promoter or company contemplating scamming investors
or regulators in the future. Sir, given the fact that the multiple agencies are being involved now,
CBCID, SEBI, 5F0, and the belated hand over from the CBCID to the CBI after 40 days, | would like
an assurance from the hon. Minister that there will be swift and efficient determination of culpability in
this case, that is, there will be a conviction and it will be done without delay. Can the hon. Minister

tell us how many days will this process take?

SHRI PREM CHAND GUPTA: Sir, the case of Satyam definitely is a very unfortunate case which
has taken place. It has not only shaken the confidence of our corporate sector, but investors as a
whole. And to some extent, it has brought a bad name to our corporate sector and our regulatory
system. It could have put our entire IT sector in jeopardy. But Sir, we have been of the opinion, from
day one, that this is only an aberations; this is not a case in practice. You, being a businessman,
have a very eminent background in this field ; you would appreciate that it somebody is determined to
do something wrong, then no regulatory framework could work. But as far as the regulatory

framework is concerned, everythingis in place, Sir.

As far as the investigation or inspection part is concerned, there is a complete coordination with
different agencies. The Reserve Bank, the Department of Income Tax, SEBI, Enforcement Agency,
SFIO, they are all conducting their inspection, investigation in a very coordinated manner. In addition
to that, vesterday, the Government ordered a CBI investigation into the whole issue. | think, he
would appreciate that in a situation like this where there are millions of documents involved, a time
frame cannot be stipulated. But we have given three months' time to SFIO to come out with their

findings, Sir.

SHRI BaM JETHMALANI: Sir, all the questions connected with this issue are based upon the
anxiety of the entire public in this country about the safety of the innocent investors, particularly the
small investors, and, second, the swift and prompt punishment of these horrendous wrongdoers. |

am afraid, Sir, all the answers, which | have read this morning, neither remove this anxiety nor do



they dilute this anxiety. On the contrary, our anxiety becomes a little more when | heard the hon.
Minister saying just now that the people have lost confidence, and yet, the solemn answer that is

being given to Q.N0.35 ... (Inferruptions ... Sir, the first question is.......
MR. CHAIRMAN: Please stick to the question under discussion.

SHRI RAM JETHMALANI: Sir, kindly see what has happened. The questioner asks whether the

people have lost confidence of investors in the companies; the answer is: "No, Sirl"
MR. CGHAIRMAN: Please proceed with the supplementary question.
SHRI RAM JETHMALANI : | hope there is a printing error! ... (Interruptions ...
DR. MURLI MANOHAR JOSHI: This is the real intention of the Ministry !

SHRI RAM JETHMALANI: Sir, there are three or four important points to which | wish to draw the
attention......

MR. CHAIRMAN: One supplementary, please.
SHRI BAM JETHMALANI: One supplementary. All in one supplementary !

Sir, the first one is, it is well known, as has appeared from the statement of the former Economic
Affairs Secretary, Mr. Sarma, that he has written eight letters to the SEBI and, perhaps, also to the
Ministry, in which he says: "l wrote nearly eight letters to SEBI, alerting them about Satyam's
fraudulent practices and the Company's connivance with local politicians, but none of the letters
elicited any response from the regulator. SEBI remained silent about the issue even while | mentioned
to them that MCA launched the fact-finding probe. But the fact is that the MCGA probe too was very
slow and only on paper.” | want to know whether the hon. Minister is prepared to assure the House
that he will trace all these letters, the notings on these various letters, the manner in which all these
eight letters were disposed of and what was the Ministry doing at that time because this Company
has been under the scanner from 2002. And, Sir, | am afraid, some actions of the previous
Government also will have to be investigated. What has happened from 2002, all that the House is
entitled to know.....

MR. CHAIRMAN: What is the guestion?

SHRI BAM JETHMALANI: ....and | am prepared to table all this information in the near future so
that Members are able to assist this tardy investigation which is going on. Sir, at least, the House will
not think that | am exaggerating that | know something about how a criminal investigation is carried
on. The criminal investigation is being carried on with kid gloves; there is no seriousness about this

investigation.

SHRI PREKM CHAND GUPTA: Sir, Mr. Jethmalani is one of the luminaries in this profession and |
can't challenge his wisdom and knowledge. But | would like to say that what | said was that the
confidence in the corporate sector, not only in India but also abroad, got a beating. It was shaken.
Maturally, everybody was shocked. YWhen this revelation took place even | was shocked. When | was
told that we had received ... (Interruptions )... Everybody was shocked. ... (interruptions ...



DR. MURLI MANOHAR JOSHI: Are you shocked even now? ... (Interruptions ...

SHRI PREM CHAND GUPTA: Everybody was shocked. As far as the Government is concerned,
we have been issuing almost half-a-page newspaper ads and we have been announcing on the radio
that the investors should take informed decisions and that they should not go by rumours. Ve were
concemed and we are concemned about the well -being of 53,000 employees of Satyam and 3,00,000
shareholders of Satyam. It has its operations in 66 countries. It has its operations not in one country,
but in 66 countries. It has almost 150 plus Fortune 500 companies as its customers. In addition to
that, there are certain sovereign Governments for whom Satyam works. | fully agree with what he
said.

As far as the investigation part is concemned, when the Ketan storm, the Ketan Parikh scam,
appeared in the year 2000 or so, at that time, the then Government had ordered an inspection into
the accounts of Satyam on 12th September, 2001. The RoC submitted his report on 19th April, 2002
and the RD submitted his report on 30th April, 2002, At that time, the then Government in its wisdom
took a view in that case and certain penalties were thought out. Some prosecutions were launched
and the case was closed.

Sir, | would like to submit to the hon. House and to the hon. Members, let us not give it a political
colour because the collapse of Satyam is not in the larger interest of the country, the 53,000
employees of the company, the 3,00,000 shareholders of the company, the reputation of the
corporate sector and the reputation of the country.

SHRI M. V. MYSURA REDDY: Mr. Chairman, Sir, the location-wise ledger account report of
Satyam Computers is with the BBI, the SEBI, the BoC and the SFIO. There is a copy of the report
with me also. There were Rs.5,000 crore worth of deposits, as per the report. Out of that, Rs.1,700
crores were with Bank of Baroda in Mew York on 30.9.2008. FPrima facie the RoG and the SEBI
recognised that Satyam committed a fraud. Even though the RBI was informed, the regulatory
authorities, even the HDFC Bank and the Bank of Baroda, New York, did not file a case.

MR. CHAIRMAN : Question, please.

SHRI M. V. MYSURA REDDY: The TDS certificates were false. Even when the TDS certificates
were false, why did the ITO accept the TDS certificates? It means that the ITO did not initiate any
action and even the RBI also did not initiate any action. It means that sither the regulators were
cheated or the regulators failed to take any action against the Satyam Group. | would like to bring to
the notice of the House one thing. The strange thing is that the judge of the economic offence in
Hyderabad has permitted the RoC to seize all the records of Satyam on 8.1.2009 at 4.30 p.m. Based
on that, they have seized the records and sent an interim report to the Government. The Government
instituted. ...(Im‘errupn'ons)... I will take only one minute. They ordered the SFIO to investigate this
case. They also sent an interim report. But on 9.1.2009 at 8.30 p.m. the CB-CID took over this case.
When, technically, it is not a competent authority.

MR. CHAIRMAN: Please ask your supplementary. Don't make a statement.

SHRI M.V, MYSURA REDDY: Sir, | am coming to the gusestion. When they are not technically
qualified, why have they instituted the CB-CID inquiry ? Basing on the request of the Government of



Andhra Pradesh, why did the Government of India accept the CBI inquiry. My hunch is...
MR. CHAIRMAN: Don 't make surmise please.

SHRI M.V. MYSURA REDDY: With a plethora of these agencies, the Minister is saying that they
are investigating in a coordinated manner. Sir, the SFIO and the RoC are sitting like a duck in
Hyderabad without doing any investigation. As the CB-CID is not....

MR, CHAIRMAN: | am afraid you are making a statement and not asking the supplementary.

SHRI M.V, MYSURA REDDY: They are sitting like ducks without doing any investigation. My
hunch is that...

MR. CHAIRMAN: Please don't resort to hunch. You put your question.
SHRI M.\, MYSURA REDDY ¢ Sir, | am putting the guestion. Itis a big fraud. That is why...
MR. CHAIRMAN: | am afraid precious time of the House is being lost.

SHRI M.V. MYSURA REDDY: This investigation will be diluted. That is why | am requesting the
Government, through you, Sir, o institute a JPC to probe this scam.

SHRI PREM CHAND GUPTA: | think the gentleman's name, the hon. Member's name is Shri
Mysura Reddy from TDP. Right?

SHRI S.5. AHLUWALIA: Sir, let him not indicate his finger towards the hon. Member. He should
address the Chair,

MR. CHAIRMAN : Ahluwaliaji please sit down. Let him answer the guestion.

SHRI 8.5. AHLUWALIA: He should be gracious enough to the hon. Member. He is asking, "Are
vou Mysura Reddy?" What is this? He is identifying him as Mysura Reddy from TDP. What does it
mean? He should notindicate his finger towards the Member.

SHRI M.V. MYSURA REDDY : Yes, | am Mysura Reddy from the TDP.

SHRI PREM CHAND GUPTA: Mr. Ahluwalia, your intervention always takes place and that is
appreciated.

MR. CHAIRMAN: No dialogue please. Please answer the question.

SHRI PREM CHAND GUPTA: Sir, the gentleman from TDP....

MR. CHAIRMAN: | am afraid 'the hon. Member' is the only term that should be used.

SHRI M.V. MYSURA REDDY : To whichever party | belong, | am a Member of Rajya Sabha.
SHRI PREM CHAND GUPTA: | have already said that you are an hon. Member of Rajya Sabha.
MR. CHAIRMAN: Please answer the guestion.

SHRI PREM CHAMND GUPT 4 Sir, the guestion asked by the hon. Member is not very clear. But |
would like to say that the TDS Certificates from 2001-02 to 2006-07 were taken up for verification



from the respective banks. These banks were, Citi Bank, Hongkong Bank, Bank of Baroda,
Secunderabad Branch, BNP Paribas, ICICl Bank, HDFC and the Bank of Nova Scotia. They all
confirmed that these TDS Cerlificates were genuine; they have been taken on record and that they
have not noticed any false TDS Certificate. So far as the other question is concemed...

SHRI M.V. MYSURA REDDY: | am asking about 2008. ...(Interruptions ...
MR. CHAIRMAN: Please....

SHRI M.V. MYSURA REDDY: If it is not false, then the account should he there and the bhank
deposit should be there,

MR. CHAIRMAN: Let the Minister complete his answer.

SHRI PREM CHAND GUPTA: So far as the hank deposits are concerned, the SFIO and other
investigating agencies have seized the documents.

They are looking into the documents. There are millions of entries. Unless entries' trail is
followed, it would not be possible to come to a conclusion whether these are false or genuine
entries. That is being done. ... (Interruptions ...

MR. CHAIRMAN: Shri Tapan Kumar Sen.

SHRI M.V, MYSURA REDDY: Sir, he has not answered my question properly.
e (Interruptions ...

MR. CHAIRMAN: Please resume your place ...(ﬂ'ﬂterrupz‘f‘ons)... Please resume your place.
.. (Interruptions)...

SHRI TARPAN KUMAR SEN: Sir, my submission is this. The hon. Minister said that the RBI had
issued an advisory not to engage Pricewaterhouse till the enquiry report on Global Trust Bank was
out. From 2003 till 2009, nothing had come out. What precisely the hon. Minister has been doing?
Similarly, if the ICAl do not...

MR. CHAIRMAN: Question please.

SHRI TAPAN KUMAR SEN: It is a part of the same question. | want to know whether the
Government of India have arole to play in finding out why the ICAI, the concerned regulatory agency,
allowed the blacklisted company to engineer fraud through collusive audit in different companies.
Thirdly, Satyam is a Fortune-500 company.

MR. CHAIRMAN: Question please.

SHRI TAPAN KUMAR SEN: | want to know whether that absolves Satyam from the kind of fraud
that has been engineered. Pricewaterhouse is also auditing many other companies.

MR. CHAIRMAN: Is there a question or not?

SHRI TAPAN KUMAR SEN: | want to know whether the Government is going to enquire into the
accounts of those companies where Pricewaterhouse is auditing the accounts.

MR. CHAIRMAN: Thank vyou. ...(inferruptions)... That is all right. Please do not repeat the
question. ¥We have heard it. ...(ﬂ'ﬂrerru,oﬁons) Please. The question has been asked. Don't repeat it.



SHRI PREM CHAMD GUPTA: Sir, | think the hon. Member is not very clear about what he is
asking. ...(Interruptions )... As far ordering of investigation into the accounts of those companies
where Pricewaterhouse are the auditors what SEBI has done is that it has ordered a Peer Audit
Review of top companies which are listed on the SENSEX and NIFTY. Once this Peer Audit Review is

over, the Government will take a view as to what should be done next. ...(Inferruptions )...

MR. CHAIRMAN: Please. There are no supplementaries to supplementaries.
«.(Interruptions )... Please resume your place.

SHRI TAPAN KUMAR SEN: | want to know whether the GTB report is out ...(Inferruptions )...
What has the Government been doing? ... (Interruptions )...

MR. CHAIRMAN: Hon. Members, | am inundated with requests for supplementaries. There are
at least 15 here. Even if | were to devote the rest of the Question Hour to it, it will not satisfy. So,
instead, we will have ...(J’m‘erruprfons)... the Chair will have a Calling Attention, the notice for which
has been admitted ...(Interruptions )... Let me finish. ... {Inferruptions)... Let me finish, Ahluwalia

sahib. ...(Interruptions )...

SHRI SITARAM YECHURY : Sir, you are aware we had asked for a Short Duration Discussion on
this issue. Since that has not been possible... (Inferruptions)

MR. CHAIRMAN: We wil have a discussion on this under ...(Interruptions)... Just a minute,
Ahluwalia  sahib. ...(Interruptions)...  One minute. ...(Interruptions)... | am  afraid
...(Interruptions)...

SHRI PENUMALLI MADHU: Sir, we want Half-an-Hour Discussion. He is giving wrong
information. ... (inferruptions )...

MR. CHAIRMAN: Gan anybody hear anvbody else? What | am suggesting is that we have a Gall
Attention on this so that you get a chance to express yourselves. ...(mz‘ermpfions)...

SHRI S.S. AHLUWALIA: Sir, you have not allowed a single supplementary from the principal
Opposition Party. That is my point.

MR. CHAIRMAN: It sometimes does happen. ... (interruptions )...

SHRI S.S. AHLUWALIA: No, Sir. Why? ...(Interruptions )... Why not? ...(Interruptions )... Why
not? ...(Interruptions ... Why are we not allowed to ask a supplementary?

MR. CHAIRMAN: | would. ... (Interruptions ...

SHRI SITARAM YECHURY : Sir, | am seriously requesting you let this Question Hour go on this
guestion. ... (Interruptions )...

MR. CHAIRMAN : Pardon ?
SHRI SITARAM YECGHURY : Sir, let the Question Hour go on this question. ... (interruptions )...

MR. CHAIRMAN: It will serve no purpose as | have got 15. ...(Interruptions ... Well,
.. (Interruptions)... T T, ... ST SI=T WY 4141 91 917 o ..(STaET)...
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SHRI SITARAM YECHURY: Sir, I am only making a request to you. It has happened in the past in
this House, when a question, with everybody seized of the matter and everybody is very passionately
involved in it, the Chair had permitted, on occasion, to allow that question to be discussed during the
entire duration of the Question Hour. | am only requesting you, Sir, given the importance of this issue
and all the important parties here want to give their opinion, please consider this.

MR. CHAIRMAN: All right. Okay. Fine. ...(Interruptions ...

SHRI GIREESH KUMAR SANGHI: Sir, what about other questions? ...(Tnterruptions )... Sir,
there are other important questions also.

MR. CHAIRMAN: Please, please, please. ...(Interruptions )...

SHRI GIREESH KUMAR SANGHI: Sir, what about other questions? There are other questions
also. ... (Interuptions ...

SHRIMATI JAYANTHI NATARAJAN: Sir, we also have a request. ...(/nz‘errupz‘fons)... Sir, our
request is, if you allow an Half-an -Hour Discussion, let it happen. ...(/m‘erru,or/ons)... Let it happen.
...(Interruptions)... Sir, there are other questions also. ...{Interruptions)...

MR. CHAIRMAN: Would you please listen to the Chair?
SHRIMATI JAYANTHI NATARAJAN: Sir, there are other questions also. ... (Tnterruptions ).
MR. CHAIRMAN: One minute. Let the hon. Minister speak. ... (Inferruptions ...

SHBIMATI  JAYANTHI  NATARAJAN:  Sir, there are other important guestions.
w.(Interruptions ... You allow the Half-an-Hour Discussion. ...(Interruptions ...

st wuraf: sy =T 49 ST (). siEeaTieran i, Ue fame sea) aTd | ol Let the

hon. Minister speak. ...{Interruptions )... | will allow you after the hon . Minister. ...(Interruptions ...

5HRI PREM CHAND GUPTA: Sir, the Government has no problem, should you like to continue
with the question. There is no problem. ...(mrermpz‘ions)... Please listen to me. If you want to fix up
a discussion separately, we have no problem. The discussion can be for half-an-hour, one hour, two
hours, three hours. ...(Interruptions )... Even now, we can have the discussion. ... (Interruptions ).

SHRIMATI  JAYANTHI NATABAJAN: Sir, have an Half-an-Hour Discussion on it.
...(Interruptions)...

sfrgwmafa - gf ... gh.... 3R St .(@@em)... 7 o) . (2aem)...
oft .U, SEafer: §iY, qRT ST A1 W1 E ... (FEEH)...
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PROF. P.J. KURIEN: Sir, please listen to this side. ...ﬂm‘errupz‘fons)... Sir, it is true, you can, as
Chairman, take any decision, hut, however, the practice here is that when more Members are
interested in asking supplementaries, the Chair always allows Half-an-Hour Discussion. Here, in this
case, to extend one question in the whole Question Hour ... (Interruptions )... Please, listen to me.
.. (Interruptions ... | listened to you. ... (Interruptions ...

sfiwwmaf : ve fime... 1o fime... 3@ 9 i) . ().
SHRI 5.5, AHLUWALIA: Sir, are we debating this issue? ...(Inferruptions ...

MR. CHAIRMAN: Please, one minute. ...(Interruptions ... Th AT, | STYET 919 U 317 8T
g, TN BEX IS5V SRR Sl .. (SEeH)..

PROF. P.J. KURIEN: | listened to you. Why are you not listening to me? ...(interruptions ...
You raised it. ...(Interruptions )... You raised this issue. ... (nterruptions)... | should have my say.
...(Interruptions )... Sir, | should have my say. ... (Interruptions ). .. Sir, he raised the issue.

MR. GHAIRMAN: Just a minute. ... (Interruptions )...

PROF. P.J. KURIEN: But, we should also have our say. Therefore, it has never been a practice
in this House to extend one guestion for the full one hour. ...(!nrerm,or/ons)... But, however, if the
Chairman thinks in his wisdom that he should give opportunity to the main Opposition Party that is
okay. But, please do not extend one question over the whole hour. That is not a good practice, Sir.
.. (Interruptions)...

SHRI SITARAM YECHURY ¢ Sir, the hon. Member, Shri Karan Singh is here, his one guestion
was taken up for the whole one hour. ...(Inferruptions )...

MR. CHAIRMAN: The sense of the House is...... (ﬂ'ﬂ!‘@ffupz‘/()ﬂs)... Please resume your places.
... (Interruptions)... Please listen to me for a minute. ... (Interruptions ...

DR. K. KESHAVA BAO: No question can be taken up for the whole one hour.
... (Interruptions)...

PROF. P.J. KURIEN: We can have half-an-hour discussion on this. ...(Interruptions )...

MR. CHAIBMAN : Please listen to me. ...(ﬂ'ﬂterm,oz‘fons)... Hon. Members, can | request you to
give me a minute? | think, | have the sense of the House. | had made a proposal which apparently is
not finding sufficient support that we can admit a Call Attention on this, have a full discussion.
However, | get the impression that the sense of the House is to continue with the question, and the
hon. Minister has no objection to answering further supplementaries on this. So, | allow this to
continue. Mr. Ahluwalia, please. ... (Interruptions)...

i L A A ) 2 ) o R o B o o B i e Bl o | O -
sfiwwmafa: s ware ge

oft T, srEcarferan: <11 ware #=AY Ry | e €, S9H SN wed &l * fhar €1 SN
e & fth Toflael ¢3¢ & Al ¥ ...(dET)...

DR. E.M. SUDARSANA NATCHIAPPAN: He is making an allegation. ... (Tnterruptions ). ..

*Expunged as ordered by the Chair.
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SHRI S.S. AHLUWALIA Yes, | am making an allegation. | can. wm.d’f.aﬁ# v HTETH)....
sfiwaTafa: s wae ge o

il 70 g, srEqEferan: # ware €1 yw e g1 R d.amE. 7 o1 veliad gie 4% & Me A Bal
fob TS AICREISH B B TE] B Hepd) & ...(SAIH)...

DR. E.M. SUDARSANA NATCHIAPPAN: Itis under investigation. ... (interruptions ...

MR. CHAIRMAM: The hon. Minister is here to answer that. Why are you interrupting?
v (Interruptions ...

ol .U, SEqaTforn: sw arexerew &wT @l 2004 ¥ @i feree fvar i st 2008 A
AL, T SUHI A3 B Tl ST ST A1cs AmTsced S R @) Ruid st aw
wafie 72 g3, s9@ Ruid & wafiem & ai) - o sR.dlans. 7 war o fb sy Rad wxd
T B UaEH e bl RepASer o - s Ruld ) ard & aras[s i sws! IR v,
Tu fIe T BRO A7 . (FAUF)... ORI, SEH B8 & W5H qevEsd AR o9 § 6w
el 814y, foftcs arfafad ewrf e @ fad e ve= § ura fean, 6 &9 @il 9a @)
&7 R T @ 7 ().

sfrwuraf: s stare g A .. (). .

sfioa.09. SEaaiferdn: weiey, T A= Sff B Ao & 6 Saam ¥ arR Iwfer 3] Raaer
el Bl T Urgel BT TP SO t U el 8, T8l ! PR &7 == oft 3fie 9= ar =y
STl # YET o ... (STRIT). .

MR. CHAIRMAN: This is speculation. Please ask the question.

oft 7o 0. rgeEfern: R, Sk sisy § THUBSNEAN § . (AGHH)... THUGIEAT Y Woe
o e P I & SR THUGISST T w1 e s b wefl = w3 e st 8, e <5
FIIRY BRIS DT AT 9] 7 579 Ty, Sue ! graar) o) a1 et &l?

oft S == T[T W, A srecqierr oft e AR waTe Y € a1 59d ware i aetRe) Tt
T, TR wIGT Rl 2l

S1. (sfielh LY. BUqE: s oA ¥ RS TR
sl qH.T9. STEqaf o SIF AT HaTel §sT T STET? A9 qIS T, § g e gl
sfi 3 7= T ;e < W Aaw & gafe § g W oY g1 AT 9% B o

Reserve Bank of India has no power to blacklist an audit company.

sfl gU.UA. sEearferr: 78, SR T Mew RKar o amsRfieng T f amo Rod s
... EEEI)... ST STard 81 3] ... (D). .. 319 SHhT 9rard GIT] ... (SGeM)... ¥Y, Bs-g
wAd H aRdlans & a7 el sley wel b S ge! Praey [ ) .. (@ayaH)... @@
B &7 ... (TAYT)...

oft 31 == T vl TETEE, 7 smues! g agar 6 Rord e oifes s o oy fsft off
siifsc wH @ =it foe B ®f bis offfrel Trax 21 &1 ...(FEM)... They can only issue an

advisory. In the case of Global Trust Bank fraud, ...{Interruptions)...
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ST YO TTA: 31T 218 1 6% G § 1 ..(FEE). .
sl gH.qH. SrEqaETfera: STy SHd HES ) .. (FEH). .

SHRI PREM GHAND GUPTA: We were Members of that JPC. ... (Inferruptions )... They issued
advisory to the Banks that they should not engage the services of auditing firms in the name of Price
YWater House or named differently. ...Unferrupz‘f‘ons)... There are seven firms and not companies, |
am sorry, and all these are partnership firms. ...(/nterrupz‘fons)...

SHRI 5.5, AHLUWALIA: And simultaneously ICAl was instructed by the RBI to prepare a report.
...(Interruptions)...

sfiwwraf: s g AR (@), .

SHRI PREM CHAND GUPTA: They issued advisory and this advisory was issued in August 2004.
It was referred to ICAl also to look into the allegations of ... (hterruptions ..

SHRI 5.5, AHLUWALIA: And Recommend. ... (Interruptions ...

SHRI PREM CHAND GUPTA: Playing dirty by Global Trust Bank in their account reporting of the
year 2001, 2002 and 2003. Sir, ICAl is a statutory body ...(Interruptions)... They have an
independent working. ...(J’nz‘ermpn‘ons)... In ICAI they have completed the investigation in one year
and they arein the process of taking proper action against the erring partners of the firm.

SHRI 5.5. AHLUWALIA : Have they sent the report or not?

SHRI PREM CHAND GUPTA: They have one year. ...(mz‘errupz‘f‘ons)... They are looking into the
report. ... (Interruptions ...

SHRI 5.5, AHLUWALIA: Are they still looking into the report? ... (Interruptions )... It means the
report is pending. ... (Interruptions)...

SHRI PREM CHAND GUPTA: Sir, his second supplementary was about the working of the
Serious Fraud Investigation Office. The Serious Fraud Investigation Office has a certain charter and
under this charter they carry out investigations. ...(fnz‘erruprf‘ons)... If you want, | can read it.
e (Interruptions ... Itis avery lengthy document. ... (Interruptions .

SHRI 5.5, AHLUWALIA: No, no, whether they work under any statue or not.
...(Interruptions)...

SHRI PREM CHAND GUPTA: Well, they are part of the Ministry of Corporate Affairs and the
working of the Serious Fraud Investigation Office is through a resolution passed. ...(/nz‘errupnons)...
The Ministry of Finance has passed a resolution to investigate white collar crimes ...(fnz‘erruprf‘ons)...
This resolution was passed in 2003 when hon. Jaswant Singhji was the Finance Minister
«.(Interruptions )... Perhaps Shri Yashwant Sinha was the Finance Minister. ...(Interruptions )... Sir,
we have to give some reasonable time to the SFIO. They are looking into the fraud and | am sure that
they will come to some conclusion. Sir, one guestion, which he put, was about the Inspectors of
SFIO. The Inspectors of the SFIO exercise power under the Companies Act. So, they have statutory
power. ...(Interruptions )...
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MR. CHAIRMAN: Shri Rgjeev Shukla. ... (Interruptions ...

SHRI 5.5, AHLUWALIA: Sir, my other questions have not been answered. ...(/m‘erruprfons)...
What about the guestion of Federal Court of Texas? ... {Interruptions )... | wanted to know whether
there was a case against him and they were about to arrest him, That is why he has disclosed this
here in India. ...(nterruptions )... He is another Charles Shobraj. ...(Interruptions)... To avoid his
arrest in Texas, he disclosed it here. ...(Interruptions)... It was just to avoid his arrest in America
and that is why he declared it in India. ...(ﬂ'nrerru,or/ons)... That is my point. He was about to he
arrested in Texas. ... (Interruptions ..

sfi¥rfia og: sl waraly weiew, 59 R 95w TET EIRE . (HaHT). .

MR. CHAIRMAN: You have asked your guestions. ...(J’nz‘errupffons)... Please resume your
place. ...{Interruptions ...

oft wa.w. srgeqaferan: we, =) <ff srarg 7t 9 €. (). .

oft wofla g weiey, & w0 5 < flar-for we gom @ea § & @@ 2003 § e ey
WS WGWI YTASTE 3aqet 5 @IS U= debral faa =it &f femar e =w¥ @& 57 9R "iedl o
IR T8 127 21, 36 a1 99 94 & [ darer 7 aar eriard) @ eft, § g s arear g2
TH e T & o 4 w1 anfee v £ (qraEm)...

sfiurafa: ve Harer, ve Harel

sfi st o = wREe sREw € 9 sRaw wRa snsSkfe dww W € a7 wsw
ATCRENSH PUR & AT G T §1, s a8! T aei oIl &1 I S1ah1 RBI i foree el o
bt 87 S9h forT @@ wae £, .(SEF). . 9k anticidents e 9§ Ad By o7 wed &, 39
ST ATl & STaTe g7 ST ?

sfturafa: v ware @1l

sft 991 <=8 T W, Tefla spoe wied | ward A €, § 5% S waTdl o waTe § o7l gl
o (FTTET)...

sff ga g, sreqqaiferar. wara s € = o &1 ... (IFEm). .
sfireila 9@ 98 SR 1., . AT AT B ... (T TET)...

) 391 T TET: W), VWS aradd off o il elex forr o s = b ol svy HiH smar e &-
10 & ST & HUL, S b A7 5199 BT ugel Wt a0 & fr 5ot gedeer 59 order @Y TS oft
3fsT W-QOQ(A) & wHIST TFC in 2001 On 12th September and the Report was submitted,
sometime, in April, 2002. At that time, certain irregularities were noticed and action, according to the

iregularities, was taken by the then Government in its wisdom. | do not want challenge that. They
compounded some offences and in some cases they started action for prosecution the company.
That was about the investigation or inspection.

Sir, regarding the Price\Waterhouse Coopers, there are 7 firms registered in India. All the partners
are Indians. These 7 firms are registered with the Institute of Chartered Accountants. They
are competent to carryout auditing functions as far as India is concerned. Sir, the PriceWaterhouse
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Cooper is a multinational US company, It is not authorized to carryout auditing of Indian firms in

India.

sft wefla wg: =, = e WA S v f o sreoqrten wft vy W@ & .(cmaem)... e
TSI BB ... (). ..

=ftguraf: witsr, wiie) ... (). .

sfi Tl 9@ 9 =T W (@M. T8 S #l L(FFEF)... TS99 TSWH Bl
(FTF)... AT ASH WS S Wl Hafifiwmrsmm e g, s wm e s w e &
TS A T B3 S TSI B | ... (RIEEH)... T& Aeanierr S 4 8 €, s99 s < T8
F1...(HIIM)... AT UL B3] BT &7 Sba=l 7 T8 I8 TR E F17 .. (SFTEH)...

MR. CHAIRMAN: Please go ahead.

SHRI 5.5, AHLUWALIA: Sir, | take strong exception to it ... (interruotions )...

sft Tofia 9Ig: 98 Mg 7 TS  WET 8. (FET)... WA Sft HT a7 T 2T G ().
oft .0, Srgeqaferan: 31T s ol S &7 .. (HAH).... ST 4 ST €1...(E)...

MR. CHAIRMAN: It is a technical defect. You go ahead ... (Interruptions ...

DR. K. MALAISAMY: Sir, | draw the attention of the House to the last sentence of the reply. It
says, "The Government and various regulatory agencies take appropriate action under the
Companies Act, 1956 and other Acts like SEBI, CA and CS5, as warranted, to detect and deal with
cases of falsehoods or corporate fraud, as the case may be, through the application of the existing
statutory framework.” What | am trying to say is, in spite of all this, the higgest fraud on earth in this
century has taken place. Sir, Satyam is the fourth biggest IT company in the country and it has done
this fraud.

MR. CHAIRMAN: What is your question?

DR. K. MALAISAMY ¢ Sir, the hon. Minister will concede that the corporate governance is at
stake. It is the fact of the situation. So, my question, in the light of this, is: Whether the Government
will try to review and revise their policies on liberalization, privatisation and globalisation. | would like
to know whether the Minister will think of revision of its policies. This is number one,

MR. CHAIRMAN: That's all. The question has been put. ... (Interruptions)...

DR. K. MALAISAMY: So, | would like to know whether the investigation would include all these
elements. And, whoever is at fault should be brought to book irrespective of their influence.

SHRI PREM CHAMND GUPTA: Sir, as | said earlier, we have a responsible corporate sector in our
country. The issue of corporate governance is a very wide issue. As far as our regulatory framework
is concemed, it is well in place. There were certain shortcomings. And, now, as you are all aware,
we have brought forward a new Company Law Bill in the Lok Sabha. Wherever there were certain
shortcomings, like, penalty provisions, on hsaring directors, on hearing auditors, on hearing officers
of the company, all have been dealt with; even the civil liabilities have been fixed ; and, the role of
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independent directors has been fixed. So, whatever can be done, has been taken care of in the new
Bill. As far as the reversal of the policy is concerned, it is an on-going process. If something irregular

is noticed, proper action is taken and will be taken.

sftwrees AleT: i TETe, agd-aga g=ETs & v wiet fren £ s wre A
=AY Sft 9 ST A, § g1 Wiiftee wvaT g e §, wua T 8, 5 Rod d offe SRar
Tedrg fhar e b e arex g &l sitfee TE 3T 9, S¥d 918 digd gie db ol 3 Ale
WIS BT 77T & 3T ot e ®is Ruid et 12 81 swhone offe ard'S T T ot s s e
T o1 49 g8 €, 979 o W oIS Ruie st et At o vt &7 Rord o F v wwopwweiaw 4
I g e, Tsargot Wl b 9, o g of foran? s Ot o @ gra g1 S S ar W &
a5 Rord d'p = 3ra+ S+ Sn=en o, o SR 1H Wot 9 o6 arswr arexaTew @i sifee @t v @,
=% AT o ferm T ag 7 A= aeey swet g STe R e ol sava < b o srera 4
T g er aruw T Tl gt AT € 6 7 Rod do oifts Sear & S e & qrvs e sifye
oo g &7 sl 9o wHer it &, = wmert o st | e g1 @ E b d eifkes,
T8N weaw @ doiv ofie s ® §, § WSS TexeTHy & UrenR T8l 81 IF =il e B vl 8,
HH AEET S IR ¥ T TFBR e B a7 B Ul B | T=ars|

sfi o F=5 T Wy SfY, TES g 9% @7 WIS I ST 9, The Institute of Chartered
Accountants of India has been looking into the whole issue. The Disciplinary Committee has
completed its inquiry and the report is being issued. They are taking appropriate action against the
erring auditors. It is for the Institute of Chartered Accountants of India to take disciplinary action
against the erring auditors. For the year 2001-02, hearing by the Disciplinary Committee has been
concluded and the report is being issued. For 2002-03, the inquiry is under process. An inquiry, in
any affair, has to be conducted in accordance with the law. There is no shortcut toit. If you resort to
that, they will go to the High Court, will bring stay order and you will be struck down. So, Sir, proper

action will he taken against the erring auditors.

As far as finding the guilty is concerned, the Institute of Chartered Accountants of India has
found three persons guilty. They are in the process of taking action and pronouncing penalty against

these three erring auditors.

Appropriate action would be taken. | can't say more than this because it is for the Institute of
Chartered Accountants to take appropriate action. ${f SRS 15T ...(ATH)... 3T da 9 ST G
«o.(HTET)....

sfi oreg EE: SRy oY, ... (SIEE)... & 3@ S (SEETH)...

SHRI V. HANUMANTHA RAO: Sir, this scam took place in Andhra Pradesh. .. (Interruptions ..
Sir, Satyam Computers has purchased huge lands in Andhra Pradesh. ..(!ﬂferru,oz‘/ons).. They have
purchased many acres of land there. ... (Interruptions ...

SHRI SITARAM YEGHURY: Sir, | also come from Andhra Pradesh. ... (Interruptions).. They are
all Andhraites. ...(Interruotions )...

MR. CHAIRMAN : Will you please allow the supplementary to be asked? ... (Interruptions ...
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SHRI V. HANUMANTHA RAO : Sir, this is a very important subject. ...(mfermpz‘fons)...

MR. CHAIRMAN: Please resume your places and allow the supplementary to be asked.
...(interruptions)... MM 46 WIST  WV...(WAUM)... Please resume your place.
... (Interruptions)...

sl og A Wy Sft, st e &, Ry ux w1 S = Reagde aarer, @ s e 5
£ arfl & wem 7 gg oe a1 & ga+t g g fvan ag gierer o1g 8- a9 12l &
ey g0 gU o9 7 81, < S ey sHe) @ire w1 38 B wad 93] ard ¥ & & agl ol ol
T WY §, T o Y (S T).

sfywmafsr: s waTe 7w o, T @ s e

oft T F1a: P! wrm § a8 g €1 onTe] IReR a8l Wi € S asl ff €1 ardel W ®f
BIS B ...(HTEM)...

s STy HWieM: sy e W GIfAY ... (SIGET).... ST IS A9 GIfTT . (FEETE)... This is not

correct. ..(Interruptions ).. We will not allow this. ...(Interruptions ...

sfi weg Tga: W, # =0 ot & g A € (@EE).. 5 T 9w 9 wWer & A9 §
oo (FITHT).... THIRT ST, ST ATE7 9 (T, 7 7= 51 9 quar e § ... (SaumE)...

MR. CHAIRMAN: Will you please resume your place? ... (Interruptions ...
ft g area: sy Sfl, ofq 1 3 g T AT g 1 .. (FERH)... TR ARTe A . (SHaT). .
sl wwmafa: s ware ge ST (aEm). .

#ft Tg Ared: W7 TaTel ¥ € 6 o1 TR ' BAt e &f, AR g @1 e ft?
... 7 AfRfl g1 & fory w=) ol dux €7 (@ae).. ®IT g eHd) g9 @ B
BI7? ...(SHET). .

MR. CHAIRMAN: Will you please let the Minister reply? ... (Interruptions)... Wil you allow the
Minister to speak ? ...(Interruptions )...

sftdl agHa TE: W, T S AT IR E ..(FGEF)...
s g T AR, (ST

MR. CHAIRMAN: Question Hour is over. ..(Interruptions ).. | would like the leaders of political
groups tomeet me in the Chamber.

WRITTEN ANSWERS TO STARRED QUESTIONS

Establishment of museums at district and regional level

*92. MS. MABEL REBELLO:
SHRIB. J. PANDA:
Will the Minister of CULTURE be pleased to state:

(a) whetheritis proposed to establish more museums at district and regional levels to take the

museum movement to the people in the country;
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